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T preferanm appealt-to-the-Committee, o e,
‘™ An aopveal under sub-section (1) sha11 be made w11.'hnr~th::rt=y-—~--

-'-‘;-‘:-&.-&" ; !f"‘:\"

32, Save as otherwise expressly provlded m\thls Act no not1ﬁcahon Nbﬂﬁaﬂw“""“

issued, order passed, decision made, proceedings or action takes or other
things done under the provisions of- this Act by, the State Government
or any officer of the State Government or the Committee or any member
ihereof.-or the Administrator shall be liable to be quesiionzd- in any
court of law and no injunciion shail be grauted by any court or other

authority in respect of any action takzn or to be taken iAn pursuance
_of any power conferred ‘by or under this Act. '

orders etc. ot
lo be questioned

court of law.

"33 (1) When any land or building, whether within or without the t%qdmmﬂon of
limits of the Mandir, is required for the purposes of the Mandir and

the Committee is unable to acquire it by agreement, the State Government
may, at the request of the Committee proceed to acquire such land or
building under the provisions.of the:Land Acquisition. Act, 1894 (No. 1 of
1894) and the acquisition of any land or building - for Mandir shal] be

deemed to be a pubhc purpose within the meahing of that Act: and on

the paywcu. o g .- T Thmittse af the compensation award under the

Act and -of an{y other charg‘es incurred by the duaie . ST R S

connection with. the acquisition ..¢f the .land 6t ‘building, the land or
building,. the land or building shall vest in the Mandu and be held by
it subject to such terms and eonditiofis as may be spemﬁed by the State

Government.

34. (1) Any person who desires to sell flowers, “prasad”, books and Pg:;?; to grant

other literature, pictures and any ‘oth&f matérial approved by the
Committee or to lookafter bicycles, shoes, umbrellas or other personal
effects within and around the Mandir premises shall apply to the Adminis-
trator for grant of a licence or renewal thereof -in- sich manner and
within such period as may be prescribed by bye-laws,

(2) Every such application shall be accompanied by such fee as the

Committee may; subject to the limits preseribed, Specify-ih this behalf. °

(3) The Administrator may grarit ot rehew tha licence or for reasons
to be recorded’in writing refuse to grant or renew the licence.

(4) All the licences granted or renewed under- this -section shall’ be -
subject to the prowsxons of this Act a.nd the rules and bye-laws made .

thereunder. -
35. (1) Subject to the prowsmns of sub-sectmn (2) the AH’rmrﬁéﬁator

or suspend’

may, for reason t¢ bé rééordéd-in- writing, suspend br cancel a licenice— licences.

(a) if the licence has been obtained through wﬂful nnsrepresenta-.

tion or fraud: or

(b) if the holder of the licence or any servant or’ any ‘dne_a'cting.
on his behalf with his expréss or implied permission, -
‘commits a breach of any of the terms.and conditions of the

licence; or . L
(¢) if the holder of the licence has become an insolvent ;

(d) if the holder of the licence is convmed of any .offence_ under.

this Act,

(2) No licence shall be suspended or cancelled under this section
unless a reasonable opportunity to show cause against such suspension
or cancellation has been ﬂWén to the holder of -the licence. '

36. (1 Any person aggneved"b‘)‘r ~amrorder—ei-the Administrator Appeal

under sub-section' (3) of section 34 or sub-section’ (1) of sectwn 35 ‘may-“ T

.--—-—__

days trom uie uawz w. oo ..
prescribed by bye-laws.

=k wmanner as may be

e



MADH?A PRADESH ACT

cdm e -

No 21 of 1983

THE MADHYA PRADESH .SHRI \IAHAKALESHWAR MANDIR
ADHINIYAM, 1982.

{Received: the aSSent of the -President on the 16th March 1983, assent

first published in the “Madhya Pradesh Gazette” (Extraordinary),
dated the 4th April 1983.] :

‘An Act to provide for the better maintenance, preservatlon, adminis-
tration and governance of Shri Mahakaleshwar Mandir af Ujjain and its
endowments and for other matters anc1llary thereto .

Be it enacted by the Madhya Pradesh Leglslature in fthe Thlrty thu‘d
Year of the Republic of Indla as follows:—

“CHAPTER I—PRELIMINARY s

and com-
mencement,

L, \L) L145 aaclh may pe caueq ine Mdcxnya rraoesn ann Manaxaiesn-
war Mandlr Adhm;lyam 1982.°

(2) It shall ‘coMg; mtp force on”such date as the Std!;e Government
may, by notification, appoint, )

2. (lj This Act shall have effect, notmthstandmg anything contained A?t;ci’n oztgme
to the - contrary in the Religious Endowments Act, 1863 (No- 20 of )
1863), the Charitable Endowrnents Act, 1890 ('No 6 of 1890), the Charitable
and Religious Trusts Act, 1920 (No. 14 of 1920}, the Madhya Pradesh
Public Trusts Act, 1951 (No. 30 of 1951) or-in any.scheme of management
or in any decree, instrument, custom or, usage: - -

{2).. All laws regulatlons and othen enactments relatmg to the
'anagement of the affairs’of the Mandir and its endowments and all
deeds executed, and all arrangements entered into, for the said purpose
with a Pujari or any other person prior to the "commencément of this
~ "Act, in so far as such enactments, deeds or arrangements are inconsistent
with the provisions of this Act, shall cease o have-any -éffect.

3 In this Act, unless the context otherwise requires,— Definiticre.

(a) “Administrator” means the Adrmmstrator oi the Mandlr
appomted under sub- sectmn (1) of sectmn 16

: (b) “appointed date’’ means the date’ appoirited undef sub-section
(2) of section 1

(c) "Chalrman” means the Chau‘man of t.he Commzt‘tee

i:‘ P
i (d) “Comnnsmoner" means the Commlssloner U]]eun Dnnsmn

(e)f “Com:mttee” theans -the Shn Mahakaleshwar Mandu' Managmg e

‘Committes cnnshtuied.under_tlus—Aa—

g



"o . for the mamtenance or 1mp10vement of or addmons to, or
worshrp in, or support of the Mandlr or for the performance

.. of any, service or charity. connected therewith or.- for the-
=beneﬁt ccnvenience. or comfort of the pilgrims vmtmg the
Mandlr ‘and mcludes— -

e - . B ',_-- .t

Lohde

(1) the 1dols mstalled 1n the Mandn‘

(u) the prexmsee_ of the Mandlr

o . . =

(111) all gj_fts of property movable of immévable wherever 51tuate
and all income derwed from any_source, whatsoever and
standing in any name dedxcated to. the Ma.ndu- or places

~ for any religious, pious or CAALLLADLE Bt BUSED, wastSe vasm
- Committee or any movable or mmovable property

"w. >  purchased- from out.of the Mandir Kesh and all-offerings -

including “chadhotry” made to: and:receivel for and on
_behalf of the. Ma’r;di_r » _ ' '
(h) “heensee" rheans 2 Der on WHG is granted a hcence under thls
Tl S Act; . K . A
R . . "-__ I .{L" ‘ * - . : .
= £1) "Mandu"’ means: the: ternple of Shn Malidkaleshwar in Ujjain,
all lands comprised in“survey No. 2112.6fthe survey-of the

Samvat 1984 in the C1ty of U]]am together with aemples :

s medmgs “ahd - other -strittures situite fhefeii and all
= appurtenant and subbrdinate .-temples - mentioned-ih the:

NE LAY

oY Schedule and’ any ‘authorised additions: whi¢ch may be: made )

.= = ;. - thereto.-after .the. commencement of this Act

. '
et Pt R TN ontnst e

[

8] “Panda” meals any person who is: authons_ed_ to gurde. and

assist pllgnms in offermg worship or in any other matter
T connected therewith ;- 5 A

(k) “Pu]an” means any person who is authonsed to perform )

worship puja-archana, or other rituals or services connected
- therewith ;

@ “Sevak” means a person who is authorised to-assist the “pujari”
" in due per{ormance of his functions and especially in keeping
the “Gruha Kaksha" of the Mahakaleshwar diety clean and

ot

well guarded " e ) . i

e CamaTe 4 i




3 thmthstand g nvthmg ‘contamed m'any decree or order of Vestmg ot

any “court or ‘any custom or usage or contract, sanad, instrument, deed or property.
engagement to the contrary—

(i) the ownership of the Mandir' and all the endowments which

" have been or may hereafter be made for the benefit of the

Mandir in the rame of any person whatsoever or for the
convenience, comfort or benefit of the pilgrims, and

(i) all offerings including “chadhotry”’
shall vést'in the deity of Shri Mahakaleshwar.

5. - (1) Notwithistanding Enythin'g contained- in; any -decree or order Administration
of any -court or any custom or usage or contract, sanad, instrument, decd to "‘35‘“1:
or engagement the possession, administration, control and managnement Committee.

of ‘the Mandir and its endowments shall vest in Shn Mahakaleshwar
Mandlr Managmg Comxmttee

[d} Shri Mahakaleshwar Mandir ‘Managing Comzmttee shall be a
- body corporote having perpectual succession and -2 common seal with

power- to acqmre hold’ and dispose- of- property and *0 contract and may
by the siid hame sue and be. sued

(3) The headquarter of the: Comltﬁttee’ shall be at U]]am

6. (1) The Coramittee shall "‘consist of—’ "

the Committee.

(a) the Collector of U]Jam District or, if and S0 long as-the Collector
is not eligiblé for membershlp under.-sub-section (3), an

Additional Collector or a Deputy Collector nominated by the
Collector; . -

-t T -
(b) two of’ﬁcers to be norrunated by the Collector

-|

..!.“ BT

(c) Mayor of the. Mumc1pa1 Corporatlon UJJaln or a Councillor
nominated by him;’

(d) the Principal; Sanskrit Mahavidyalay4, Ujjain ;
" (e) o,ne~ Pujari to t)e ‘-.noxninated: by the State Government ;

(f) two non- oﬁ'ic1als ong. of whom, shaIl ‘be: a person having a
" special }mowledge of Hindu - religion; rites and custom

relating to the form of worshlp practised .in the Mandir, to
..~ . be nominated by the State Government

5

(2) The Collector or the person nominated under clause (a) ot
: sub-section (1) shall be the Chauman of the Comnuttee

(3) No person who does not profess Hmdu rehglon and does not

accept the form of worship practised in the Mandu- shall be eligible for
) membershm of the Comrmttee . .

_ (4) The nommatlon of the members shall be notxﬁed in such raanner
s as may be prescnbed

N D | a.—-—»---—"‘;""- Tt
. A J e et 5
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Term of Omce- o (l)‘ A Aemer eminated bn
sect10~1 (1) of section 6 shall hold office for a period of three years from

resignation
1 ot
;::;::3 the date of hxs nomination and shall. be eligible for re—nommat1on
(2) A member referred {o in sub-scetion (1) may resign his oﬂ’ice by

giving notice in writing thereof to the authority nominating him and
shall cease to be a member on his reslgnatlon bemg accepted by that

authoncy
A{3) The State Goverm-nent may, by 0rder remove a member referred

to in sub-section - (1) if—
‘(a) he is of unsound mmd and stands so declared by a competent

PR

court ; ]
(b) he has applied - for being adJudged as,. msolvent or is an
o undlscharged msolvent or . R L '-2‘»--""__"
sy I Nn e hban n.-mw-ts-d of any. offence mvolvmg moral turp1tude
.OI‘ l‘" - -' R ° '.‘_' N
(d) he has been gullty of corruptxon or mlsconduct in tﬁe adnnm-

stratmn of the MandLr OF L S, ‘

(&) he has absented hlmself frém more than thr'é‘e consecutive
meetmgs of the Committee and 1s unable to explam such

absence to the satisfaction of the 'Committee ; or
() he, bemg a 1egal practitioner, “has® acted or appeared on behalf

-of any person against the Coromittee in any legal proceedmg
after he has been nominated*ds a member of the Committee ;

Gr
(g) he ceases. to: profess. the Hmdu Rellglon or to. beheve in temple
i worsh:p, or: ' ; .~ ‘ NI )

(h) he has comrmtted or abetted the cormmssmn of any act in
support=or- furtherance of the practlce oi untouchablhty

(4} A member, shall not be. removed under sub sectlon 3) . unless he
has been given a reasonable opportumty of showing : cause agamst his

removal. o

(5) A member who is remo
one month from the date of the recerpt by him of the order of

institute a sult in the court to set aside the -ordér.

ved under -sub-section (3) may, within
removal

Filling of 8. (1) Any vacancy in ‘the” Committee. shaall be ﬁlled in the same
vacancles. manner as prov1ded in sub- sectlon (1) of secnon 6 R
- (2) The term of office of a member nommated {o.fill a casual vacancy
shail be for so long only as the member whose place has been filled would
¢y had not occurred e

bave been enutled to hold -office. if- the vacan
9. (n ‘The Commlttee shall for the transactlon of its: business, meet
d-of’ three calendar i

Meetings of the -
Committee. as often & oy be-necessary- but atleast once in a perid

months. .. i
(2) The quorum for a meeting 03 the’ Coraraitiee sh‘all‘ ‘beithree-—w..
e -3). Every. meeting, of the ‘Committee shall .be pr.esrded Qver ; by': the. .
Chairman and m his absence by @ member to be chosen by.the: members

e A% o mmAT AW




by :ma]ontf of the vote of the men‘rbers 'present and votmg and m
|_every; case. of. equahty of votes the. Chatrman 0% th.. .persons . presmhng o
shall .have a casting vote.

(5) The.Secretary of the Committee shall be responsible for the
proper record and maintenance of the minutes of the proceedings cluly
countersigned by the Chairman or the person presiding, as the case may

be, and shall submit 4 copy of the said mmutes to the Commissioner for
information. :

) (6) The State Government or- the Commissioner may f'alllupon- the
Committee to submit a report on any matter. concerning the business of
the Comnuttee and management of the Mandir and its affairs.’

J10. No act or proceedmgs of . the Comrmttee shall be mvahd merely Vamcy etc.. not
by reason of— ,- . o o to invalidate /
. e S )  procecdings,
(a) any- vacancy therein.or.defect in the constitution thereof; or

(D) any qerect In-the appontment OI Person actmg as tne \.,na.l.rnldrl
or member thereto: or o

(c) -any irfegularity in 1ts procedure not affecting the ment of the
case, . o S

11. Subject to the provisions of this Act and the rules made there- puties of the
under it shall be the duty of ‘the Comrmtfee - Committee,

(1) to arrange for the proper performance of wrorshlp, “puja-
'archana“ and the daily and periodical rites of the Mandir;

(2) to prov1de fac1ht1es for the offermgs of worship by devotees ;

(3) to’ ensure the’ safe custody of funds, ‘valuables and jewelleries
and the préeservation and management of the properties
- VESteo m the Mandu'

L9

(4) to- ensure- mamtenance of order and discipline and proper
- hyglemc conditions in the Mandir and Proper standard of
. cleanliness and purity in the offerings made therem

(5) to ensure that the funds of the endowments of the Mandir are
\Spent according to the vnshes so far as may be known of
the doners ‘

' l (6) to do all such thmgs as may be incidental and conduswe to
i the efficient management of the affairs of the Mandir and
‘'the convenience of the worshippers; and

(7) to promote any other religious, educational, cultural or chari-
table activity. .

12, (1) No movable property of a non-perishable nature of which Alieration of
the Comimittee is in possession and the value of which is more than one M‘:_‘t’i‘:;r pre-
thousand rupees and no jewelleries shall be sold, pledged. or othervnse pe "

’ ahenated without the previous -approval of the Commissioner.

_ (2) ‘Save as otherwise expressly provided in this Act, no immoyvable
-property talen possession of by the Committee shall be leased out for
more than three years or mortgaged, sold or ot Lerwrce aher-_ted axcent

“*With the previous approval of ‘the Corimissioner.”

e Rl FLOE i B
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Adminjstrative
Report.

to the State Government a report or the administration of the affajrg of
the Mandir contammg such particulars and at such time as the COmsz-J
sioner may. specz fy

Delegation of

powers 15. The Committee may delegate any of it functrons to its Chauman

or Secretary

CHAPTER III-—ADMINISTRATOR AND ESTABLISHMENT '
Appoibtnient of )
Administrator. .- 6. Q) The State Government may appoint a person Professing
AGMIRISIAION - Hindu rehgron to be'the’ Admmrstrator of the'Mandir-and the Admrms-

' trator shall by virtue of his office be the Secretary of the Commrttee

Pr0v1ded that if a full time Administratér is not considered Necessary,
. cm e ntimi mames A Aow amf ha‘lnw thé rank of a Tahmlriar

HIvd

as the Administrator of the Ma.'ndrr

it wlges v moeme

&

14 The Committe sﬁall annual ¥ simrﬁrt to'tl{em-Comnussmner‘nnd e

(2) The Admrrustrator shall be paid out of the revenue of the Mangir ‘

such salary, allowances or honorarium as the Corr;_rrg551oner may
determine.

{3) 'I‘he Committee shall exercxse its ppwers of admmrstratron COntrol
and management of the Mandir through the ‘Administrator.

Appoiniment of 17. (1) Appointment of all ofﬁcers'ot_her than édministrafor and
officers and other employees of the Mandir shall be made by the Committee

employees.

- (2} The procedure for appointment of officers and other employees
and the terms and conchtlons of service sha11 be such as may "be préseribed
by bye-laws.

Control and
5:;10:“@&:“ ot 18. (1) All "pu]ans” “pandas” “sevaks” and servants -attached to
pujaris ete. the Mandlr or in recéipt of any- ‘emoluments 6r perquisites fher efrom and

al] licencees shall bé under the control of the Administrator.

made thereunder the Admrrustrator may, for breach of trust 1n-€apac1ty
drsobedxence of lawful order or neglect of, or wrlf_trl absence from duty,
dlsorderly beha\nour or conduct derogatory o bhe d1sc1p11ne or dignity
of the Mandir or for any other sufficient cause 1nﬂ1ct any of the following
punishment, namely :—

{i) rernov al from office ;

(i) recovery from emoluments or perquisites of the whole or part
of any pecuniary loss caused to Mandir by negligence or
breach of order or disorderly behaviour or cénduct .

Provided that no punishment as aforesaid shall be inflicteq unless
- ._...ﬂi.é._lﬁéi,.s.cﬁ_concer,n.ed—-i.s-—--g}'-ven—a. Le.a_sﬂ.l_}abl.e, °p9°rtu}'!1.t}’. Qi

teing heard.

o T
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e In - .case : a vacanCy on« account of ‘a puwanW’*panda ~seva’c‘,;"‘
01 a.ny other perscn reunqmshmg his work orbvn account of death rémoval”

-or any.other Teasom- ’W.n'atsoever‘ tbe Conumttee shall, rsubaect to»such';.""--ﬂ-
‘rules s may be ‘nade in this behalf, anpom+ a Pujari, Panda, Sevak or

such other persons to fill the vacancy, unless it consxdels that the ﬁllmg
of the vacancy is not necessary,

(1) Any person aggrieved by order passed by the Administrator
~may, Wlthm thirty days of the date of communication of the order under
“section 18 to him, prefer an appeal before the Committee.

(2) The Committee shall, after giving the parties concerned a reason-
able opportumty oi being heard, pass such orders a$ it deems fit and the

order so. passed shall be fingl and concluswe and shall not be called in
questron in any Lourt of law

(3) No order made by the Administr ator, as is referred to in sub-section
section (1) or by the Cofmittee” under ‘sub-section (2) shall debar. any
person aggrieved thereby from establishing his right, if any, in.a Court of

ompr:-rent ]umsdlcnon but no Court shall have power to stay the operation
.I: . lata

o impeaam. Teen aite WEBpUDAL UL ULE PLUCEEQINGS DEIore such
-Court or of any appeal or apphcatlon ansmg therefrom ar in relatmn

’ thereto

- tion of any wprk or the domg of any Act wh1ch is not promded for in the

budget for the year and xmmedlate execution or the doing of which is
in hlS opuuon ‘pecessary for the preservatlon of the properties of the
Manchr and 1ts endowments or for the service or safety of the pilgrims

At

resornng t6 the Mandir or for the due performance of the rituals therein

. and may direct that the expenses of executing such work or doing™ the

Act shall be pald from the Kosh of the Mandir. The Administrator shall
forth\mth renort to toe Comrmttee the action taken under this section
and the reasons therefor

CHAPTER IV—MANDIR KOSH, BUDGET, ACCOUNTS AND AUDIT

21. (1) There shall be constituted a fund to be called Mandir Koslt
which shall be vested in and be administered by the Committee and shall

. consist of—

{a) the income denved from the movable and immovable propetties
. of the Mandn'

(b) any oﬁermg, g1ft denation or c0utr1but10n and

(c) all moneys recenred under this Act

(2) The Kosh may be utilised for carrying out all or any of 1}re
functions and duties of the Committee enumerated in’ section 11:

~ Provided that the Kosh shall not be utilised for promotion of any
religious, educational, caltyral or chantable activity not connected with
the Mandlr save Wlth pnor approval ‘of the Commissicner.

22. (1) The Committee shali, within” three months from taking
charge of - its office, and thereafter atleast one month before the
commencement of each financial year prepare cr cause o be preparad =
bnr‘ger for the succeeding vear and shall copsider and pass the same at

Jneating bi,for,e _ihe_commencemenk.-of-the—rear:

Appeal against
the orders of
the Adminis-
irator.

Emergency
powers of the
Administrator,

Mandir Kosh.

Budgst,




' 23) The Coramittee shall, within six months from the end of each
-financial year, make up correct accounts of the receipt and expenditure
in connection with the admmlstraho- of the Mandu for the preceding
year.. _ _ _ e S

Accounts,

24. The Commissioner shall every year appoint an auditor.to audit
the accounts of the Mandir and its endowments, and fix his remuneration
which shall-be paid to such an-auditor from the Mandir Kosh.: The -
auditor shall submit his report to the Committee and send a copy’ thereof
to the Commissioner who may give such - directions - thereon as he may
deem fit and the Commiittee shall carry out such directions. -

Augit,

CHAPTER V—CON TROL

g

Onrran Af the i 25, The State Government or the Cormmssmner shall have the
State Govern-  FPYWOL LU LUl dvs - CGad  UMLLL, aiiare sasc vemas s e o e o ome o et e il
ment or Com- c¢pinion be necessary for reasonably satisfying i'tselffhimself that the
missioner to call Mandir is properly maintained, the endowments. thereof are properly
for  informalion yqministered and their funds are duly appropriated to the purpeses for

and accounts,
and to-issue which- they were founded ‘or exist; and the Comimitt tee shall on such
directions _ requisition, furnish forthwith such miormatron ahd -accounts to the State
: Government or ‘the Commissioner, as the case mady be' The  State
Government or the -Commissioner- may isile such direction to’ the

Comrmttee as 1t/he may deem fit-and’ the Comrmttee shall carry them out.

(1) The State Government or the Conimissioner may depute an
of’ﬁcer to inspect’ any movable or 1mmovable pr0perty, records,
correspondenice, planf,-'eccoun»s ané other’ documeqts ‘relating to the
Mandir. The Comrmittee and its employees shall be bound “to &fford
iaclhues to such ofﬁcer for mspectmn

spection.

=4
"J

(2) ’I‘he Conumssmner may, 1f he consrders 1t necessary sa to do
personally ‘make an inspection under sub=section (1).

- . - - - [ ..
- = - « Aew

CHAPTER VI—UNAUTHORISEDLY TAKING POSSESSION
. OF LAND, BUILDINGS OR"OTHER PROPERTY OF MANDIR

27. (1) Where the Administrator has-reason to ‘believe that any
persor has unauthorisedly’ taken possession .of any land or building
belonging to the Mandir or any scared tank, well, spring or watercourse

Unauthorised
possession by
persons of land

or building or has remained in possession theréof, whether the same is situated
belonging to within or outside the precincts of the Mandir, the Administrator shall
- Mandir, report the fact together with relevant particulars to Tahsildar.

. (2) On being. satisfied that there has been an encroachment, the
Tahsildar may cause. to be served upon ‘he encroacher a motice specifying

the particulars of the encroachment and calling on him to show cause

before a certain date why an order requiring him to remove the

encroachment befere a date specified in. the notice should not be made.

A copy of the notice shall also be sent to the Administrator.

(3) The nectice 1~eferr=~cl to in sub section (9) shall be served in such
mann &r as r::'-w be presch:eL.
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7 d) AtteE: condidéring: the: Objections; if Ay, 01 the encroacher and
reply, ‘if ‘any. ‘of the Administrator- received within the period specified =
in the notice referred to in sub-section (2), the Tahsildar -may, by order,
if he decides that there has been an encroachment, require the encroacher
to remove the encroachment and deliver possession of the land or
building encroached upon to the Administrator before a date specified in

the order. e

(5) The order of the Tahsildar shall Be in wriling and shall contain
the _grounds on which he has passed the order. T

28. (1) Any person aggrieved by an order passed by the Tahsildar Appeals againat.
under section 27 may, within thirty days from the date of the recéeipt orders of
by him of such order, prefer an ‘appeal in writing to the Sub-Divisional 12bslldar under
Officer. : T B T - section 27.

(2) On such:.appeal béing::preferréd,.the:--S_ub-Divis'ional Officer- may
order stay of further proceedings. in the. matter. pending- decision: on the
appeal. . :

(3) The Sub-Divisional Officer shall call for the records of the case
from the Tahsildar and’ affer giving noticé in the mannér prescribed-to” "<
the appellant and the Adriinistrator and if necesdary, after maling such
further inquiry as he thinks fit, decide the appeal.

(4), The decision. of the Tahsildar shall, subject to.the degcision of
the Sub-Divisional Officer, be’ final and’ shall bé conclusive “evidénce of
the encroachment: REE e S .

Provided that nothing in this section shall prevenﬁ'the encroacher
from instituting a suit-in thé Civil Court having jurisdiction on the
ground that the _Mandir has no title to the land or building.

(5) Where no appeal against an order of the Tahsildar has been
preferred under .sub-section (1) or where ‘ap'ap_peall' has been preferred
and dismissed, the Administrator may remove ‘the encroachment’ and
obtain possession of the land or- building "encroached upon. Any’ Police
Officer whase’ help-i$ réquired for this purpose shall:be bound to render -
the necessary help to the Administrator. e L s :

CHAPTER VII—MISCELLANEOUS

29. The provisions of t_he Madhya Pradesh Accommodatioﬁ Control provisions of th;
Act, 1961 (No, 41 of 1961) shall not apply to amy propeérty vesting in the iq:g;;q};:des

deity of Shri Mahakaleshwar under section 4. . tion Control Act,
o 1861 not to
v ‘ ' apply.

30. Al moneys due to the Mandir under -this Act: or ‘under any priney due to
~ agreement which provides for recovery of any amount payable thereunder the Mandir
as arrears of land revenue shall, on a certificate signed by the recoverable  as
Administrator or any person authorised by. him in this behalf, be arrears of land
recoverable as arrears of land revenue. revenue.

31. No suit, prosecution or other legal proceedings shall lie against protection of
the State Government or any officer of the State Government or the action taken in
Comamittee or any member thersei or the Administrator or any other good zaith.
person acting under the instructions of the Committee or authorised by
-t for anything which is in _ggo,-ﬂ_iéiﬂdmuri:atenelee‘:—ﬁa—be—done—uﬁder"' -
~ihis K¢t or the rulss or byelaws made thersunder.



CHAPTER IV--MANDIR KOSH, BUDGET, ACCOUNTS AND Aonﬁjﬁ'- "
21.

Sectlons

16. Appea} agamst the orders of the Admxmstrator ' IR
20, Emergency powers of the Adm1n1strabor LR P e i

“Mandir Kosh..

22,

23.

P,

25,

-,

Budget,
'Accounts

24 Audlf : ol R S e M

. o . v ae E L . e
OS2 A AR .

Do . A KR

“CHAPTER VE-CONTROL =" ™

“Power’6f the.State - Governmént of: Commissioner™ to call "for

information~and accounts and to-issue.directionss: .-

et o e e

CI-IAPTER VI—UNAUTHORISEDLY TAKING POSSESSION OF LAND

e BUILDINGS -OR OTH.ER PROPERTY

ot

1'-."..

Clauses s f L . L R

27,

Unauthonsed possessxon by persons of 1and or bmldmg belongmg

28. Appeals agamst orders of Tahsildar under ‘section 2"

29.

30._.'

31..

33.
34,
35.

36. .

. to Mandu‘

e
PR

CHAPTER VII—-—MISCELLANEOUS

Prowsmns of the Madhya Pradesh Accommodatmn Control ’Act
1961 not to- apply S S AN )

’\{oney due to. ‘the Mand\r reroverahle as arrears of land revenue

Protectmn oi actlon taken m good faxth o ', o ;

.. Notification, orders etc. not to ‘he queshoned -in; cour't of law

Acquisition of land. B ’

Power to grant licences, )

Power to cancel or suspend’ hcences S

Appeal. . _ S A,
CHAPTER VIII—OFFENCES.

Offences.

Cognizance of offences.

Composition of offences, -

Fines to be credited to Mandir Kosh.

_CHAPTER IX—RULES - - -

Power of the State Government to make rules,

“Power of committee {o make bye-laws.

.Committee 10 be in possession of- the Mandir.and. its-oroperties, ‘1. _

Bamoval of difficulty.
~Bapeal - e vt o e e
THT 3C -I,c,D JLE.
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2 (3): "I‘he orde passed ’by

be called in questxon in any’ co-ort Btilaw.

[

I

R s PO
. _I.}? "

T

ki

wore

W'hoever—__, e

_CHAPTER VII--OFFENCES - =~ 5= %7 1

(a) whose duty is to perform the rituals of the Ma.nchr or' ‘puja

“: -'4'3"! "

i

archana” .of the. deity raises any claim. or dispute and {ails
or refuses to perform suc.h duties, knowmg or . having
reasons to believe that the non-pertormance of t.he -said-
.duties would cause delay in the performance of the rituals
or puja ‘archana or.inconvéiierice ' or harassment to the
pubhc or any section thereof entrhled to worship in, the
“fandir and-wiltully’ ‘disobeys: or’ fails to’ comply with' orders
of the Administrator- directing® him' to perform “hig diities
-_without prejudice: to: the sresulfs of:a proper -adjudication
of such claims or: dzsputes such ,Dersons- Or... any.. othor

narenn wwrhn ahata L

-+ (b). unautho.:lsedly performs .an ntuals .“puja. archana” to any
N Y

delty W1thm the premlses of the Mandu- or

~-_.-(c1 voluntarﬂy causes obstructlon by use of force or ovtherwme to

any -“pujari®, “'panda’ or “sevak” in the, due performance of
- his dutles or

(d) vnlfully does any act whereby tlhe “bhog” or. Mandlr is defilel ;

- Or -

(e) unauthonsedly exh1b1ts any “thah” or other receptacle in such

¢

roanner as. .might. reasonably mduce any person - to place

" any offering whether in cash or in kmd in such “thali” or

other receptacle or sohc1ts 'money m any other manner
whatsoever. ; or g

(f) not being authorised by the Committee or the Administrator

interferes with the movement of persons or with any regula-
tofy . measures .-therefor . wqthm ‘the premises- of the
Mandir ; or :

_~(g). forcibly enters. into_any place within the Mandlr when such

. -entrance is. proh1b1ted untier any law or, custom or under

any lawful order passed by the Comxmttee or ‘the
Adxmmstrator weea?

(h) takes inside the premises of the Mand1r any artlcle knowmg

that the taking of such article is prohibited under’ any law
or custom or by any declaratwn made and published in the
prescribed manner by the Committee with due regard to
the prevailing custom, public health, morality or the
religious sentiment of the public;

s.hall without prejudice to any other action taken against him under any
other provisions of . this~ Act, on - conviction be punishable with
imprisonment -which may extend to six months or with fine which may
extend to .two thousand rupees, or with both.

38. No Court shall take cognizance of any such. offence under this
‘Act without the previous sanction of the Administrator.

39.

Offences.

Cognizance of

offences.

{1) The Administrator may. accept from any oerson ‘2gainst Composition of

whnom a reasonable suspicion exists that he has com:xmt'ﬂd an offance under oences.
-1hisz- Act a sum ¢i money not =xc=°chng—-— ' .

o (a\ in cases CO"I‘..;.‘!G undsr ciause (d) of <2ction 37 double the



Fineg to be
credited to
Mandir Kosh.

y

Power of State
Government

to -make rules.

Power of Com-
mittee to make

byelaws,

-

be- unposed 6 'respect Bt the offente.: -

by way of composmon of the offence. . - -

‘ (2) On the payment of such sum of money the suspected person if |
“in custedy shall be discharged and no further proceedings shall be taken

against such person.’

40. Al amounts reahsed on account of fiies upon conv1ct10n for
oﬁence unider -this’ Act or- as a result of composmon sha11 be credited to

the Mandlr Kf)sh LY I ol Lo

e b H . . . .y 1
H :{’ R R4 SO -t L.

SR CHAPTER TXRULES . . v

3.
iz 3 "-f.

3 ,_._._(1) The State Govemment may, , by nohﬁcatlon make rules for
Carrymg out the purposes of th.lS Act . N

<@ In partrcdlar and w1thou1; pre]udlce to the genierality of “the
foregomg ‘Bower, such’ ru’les mr.y promde for all -OF any ‘of the following

mattare namely —— . ViLT, RN - T

1

“(a) "the 'manner m wh1ch nomination of member of - thé' Committee
shall be notifidd lindér sub-section - (4) of $&¢tion 6;
- (b) the ‘manner it Which notice shal]:be- served on’ the encroacher
-+ L7 undeftsub-section® (3) of section 27.: tem

(¢) the manner in Wthh notice shall be gwen under sub-sectron (3)

- 4 .. of section 28 5 R R
(d) the limits wrthm which the fee for hcence may- be spec1ﬁed
under sub- sectlon {2) of sect1on 34 S

(e the manner in ‘which the? declaratmn shall be made and
pubhshed under c1a1rse (h) of sectmn 37

(f) the form in whith requisition may. be made under sub-section
(2)_of sectlon 43_ L

(g) any ofher matter' Whlf:h has to be or may be
f3) All ritles made. under thls Act. 'shall be laid on the table of the

es’Erihed

. Legrslatrve Assembly ce-

Q1) The Commit‘tee"may wrth ‘the prévious’ approval ‘of the
'Comrmss:oner, make byelaws for the adrmmstratlon and ‘governance of
the Mandir and®its endowments riot’ mconsmtenm w:rth th;s Adt or rules
made thereunder or any other law.

- 2) In partxcular and wnhout pre]udlce to the . generahty of the
foregoing power such byelaws may prov1de for— )
(a). the- d1v151on of dunes among the Chalrman of the Committee
and the Secretary ; e -
(b) the manner in which’ decision on- any matter may be taken
~ --ptherwise than at the meetings; : o
(¢) the! procedure', and c0nduct of business:at meetings - of the
Committee’; - e
{d) the books and accountis to be I\ept at ‘the ofﬁce of ‘the
‘ Committee ; '
(¢) the custody and investment of funds of the' Committee’;

(7) the details-tor ‘be- includeg- -ip- 6¢ excluded—from. the_hudaet of

the Commitles;
{g) the time_and placs ¢f its mezetings;
ihY the manner in which potics of itz ma tmo*s ‘shall be *nen'




Conm -"“

purposes of enforcmg 1ts decision;

(i} the manner in which the proceedmgs of its mee’rmg shall be
- recorded |

(k) the persons by whom receipts may be gran*ed for moneys paid
to the committee, o e .

(1) the maintenance of order inside the “mandir" and rcgulating
the entry and exit of persons therem or thereirom P

(m) the manner in which worship shall be performed in the mandit
during ‘“parvas”, “melas” and “utsavas” ;

(n) the preparatzon of a- hst of* persons fit: for-" appeintment as
- “pijari®*, “panda’ and ugevak’! of the Mandir aftér taking into
consideration the educational qualifications, religious know-
ledge, conduct, training and experience and other matters
JRREL IR anmllary ﬂ,eret@m g Et b e dols s T

L el . tew TIPS T, e

. \ws siie pryoveguie . lor appoinment of . omcerg_ and pt.her err;gloyees
. and tez;ms and candxtmns of the;r semces under secf;on 17

(p) the manner in Wwhich and thé period Wwithin which appllcatmn
for licence may be made under sub- section (1) of section 34;

(q) the maaoner in wl'uch appeal may be preferred under sub-
section (1) of section 36:; ... =7

(r) any .other matter for which<byelaws are to-bemade under this
Act or it may be necessary, to frame bye]aws for eﬁectwely
implementing the prov1s10ns =5t thlS got’ and the rules
made thereunder. 7. i S SV

(3} All bvelaws after they have been conﬁrmecr by the Comrmssmner
shall be put up on the notice board of the I\;Iandfx

43. (1) The Commitiee shall be enutled to ta,ke gp.d be in: possessxon
of all movable and immovable propestiés “including - the funds and
jewellerys, records, documents and other assets belonging to the “Mandir”.

{(2) If in obtaining such possessmn - the corhxmtfée oriany '“person

(i1’ the preeervatmn ofiorder ard conduct of p"oce*=d1ng., at‘ me°tmgs .
. and. the powers..which~the Chalrman rrmy e‘tert'fsE f6r the .

Committee to be

in possession of
the Mandir and

its properties.

authorised in this behalf by the conimitiée is resisted or- ‘obstricted by any .

one, it may make a requisition in the prescnbed from té the Tahsildar
within whose jurisdiction any such property .is cltuated to deliver its
_possession to the committee and on Teddi _pt ‘of'the requlsmon the Tahsildar
shall hold 2 summary enquiry itit¢'the facts of the case angd if satisfied
that the resistance or chsiruction was w1th0uL any just’ ¢ausé; shall comply
with the said requisition, and in exercising the power- -under this section
{the Tahsildar shall be guided by the rules made under this Act-

(3) No suit, prosecution or other legal proceedmg shall lie agamst the
committee or dny-person acting-under its instruction or - authorlsed by it
for anything done in good faith under sub-section 2).-

=% (4) Nothing contained in this ‘section shall bar the institution of a
. SU#% by any person aggrieved by an order (made- fthereunder) from
es%abhshmg his title to the sald property. LE

r'5) All public oﬂicers havmg custody of any record, register, report
© 02 ctoer docuraents relating to the Mandir or any movable or immovable
o7 occrty tﬂeroo shall furnish such copias of or extracts irom the same a3

TiEgY bE raguired by the Administrator—

[}
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BRemoval of
difficulty.

Repeal,

tl) Li any dlﬁ'imdi‘:y arrses ip gwmg effect to. prow:;;ons of th.lS
A..t ‘the .:tate_ Govg_mmént may, by,general cr spemal order pubhshed in
the qaze,te make such pmv1519ns not mcons;stéht wﬁh the provisiens of-
this Act, as appeur to n. to be hecessary or e*tpedlent for the removal of

the diffizylty T L R E A L

*"Provided that no such order shall: be made afte1 ‘the explrahon of one
year irom the appomted date. S oowIET i

- . Lt h
N i, ~ 2t

"(2) Every" ‘ordet miade under sub- sect_on (1) ‘shall be“iald on the “Table
of the Legislative Assembly E S T AV S

! faper = . oan L L
1) W - ks

2o 45, As «from the appeinted .date “the ! Madhya Bharat _Shri
Mgnakaleshwar Templ&Act Samvat 2@9 (I\To. -3 of 1953) shall stand
repealed ORGSR awl el e 2l m L ::;»‘- fycl

S + . L
N 3- Ce 'a.'\‘ et ._,,..«

Prov1ded that such repeal shall not eﬁect- the prevmus opera’uon of

4l enfA 8k ond énhiect thereto anything done or any action taken shall

be deemed to have been ‘done or:taken 1n e EXEILIST UL S pwvren wues,
ferred 'by or Urider this Act," as xf ﬁ'ns Act were® m “force on the date on
wh;ch Such thing-was done. and:actwn was taken: ' oo o oo

SRV L TP -
¥ : . -

THE SCHEDULE

[See sectlon 3(1)}
-Sh ee—Onkareshwar Temp]e A o 1,
2 Temples of Shn Sabha Mandag,— TR
(1) Chandradityeshvar Temple, Cellas fn.oalr
gz ~(2). Veerbhads:a Ga_]anan ch e e e
(3} Ainapurna, }V’urh Devqe e el y .
(4) Shree Ram" Temple SN e e e
+ (5)-"Avantika'-Devi! CaE Ee s ewcEO T L. L
. (6) Ghuveshv‘*r Mahadev R N 2 Y Y P SR A
"3 Shree Kotiteerth, ' el e i il '-:"": ERTh
e X --.Shree:,koteshvar and Rameshvar S o
s.. 5. Shree Mahadey. Temples nearabout Kotlteerth R
pero 60 Mahadey 84 R - R I
'-p" -7-: Indreshvar:Temple. 5 «. o p L Glcaee, L el o
. Dharmashala.of Devaswala, . . ... . ... . " —_—
9 Govindeshvar- Mahadev Temple .
10 GanpatlTempler . . L e .
.11l. Dharamshala of Kite Saheb - e
12. Siddhi;Vinayak' 'Iemple R B n A
. 13. Mahadev-Temple. . . '
14, Vishnu® Temple e IR e

15, Temples in- Onkareshvar' Courtyard above Shn Mahakaleshwa:
shwar Témple :(—

{1) Navagraha. (2) Maruti Temple (3) Ganpati Temple. (4) Neel-

kantheshwar - Temple (5) Shree . Rameshvar (6) Second

' Temple Ganpati (7) Ancient Writings .on stone .of.

Mahakaleshwar Temple (8) Trijrishveshvar Mahadev

9) " Ekadasharudra_({10)_Siddheshvar _(11)” Sapteshvar

i12) Das Maruti (13) Sakshi Gopal (li) Third Ganpat:
"I‘e_mple.



L s DATE ARy i

15’ Vnddhakalesh\ ar Temple and 1ts ad]acem temples :—

(1) Vriddhakaleshvar Temple (2) Saptarishi (3) Anadi Kalpeshvar

(4) 19 Maafi temples (5) Onkareshvar (6) Ganpati (7) Idos
of Kalpavriksha, Kamdhenuy, etc., with Mahodev (8) Kashi

AL " Vishvanath (9) Mahadey - (10) Manmankeshvar Mahadev
(D Mahadev Tpmple (12) Hanuma.n]l Temple (13) Samadhi
i o of Guru Bherupun (14) Goverdhan Temple

~—T5h,

——
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